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IN TH CF.NTRA.L :1\nl'Fl\FSTRA.TT:VT<: TRTHUl'lA.L, JA. -r:PTTR BT<:N<;H, JA. T:PTTR 

on.. 3l~/o8 
! 

I • f · 1 d K. B. ~swan l son o.. shrl Bu Chan 
resid~nt of Jain Bhawan, ~tation Roao, 

I 

aged around ~~ years 
Kota. Presently posted 

as A.s~istant <;ommissioner, Narcotics, Kota. 

• ••• :1\pplicant. 

W.R~U~ 

Union of :r:ndia through ~ecretary, ~~inistry of H"inance, 
I 

nepariment of Revenuw, New Delhi. 

I 

I 
~tr. Viohuti Bhusan ~harma, Proxy counsel for 

I 
111r. Rl N. Hathur, Counsel for the applicant. 

•••• Respondents. 

~tr. B~anwar Bagri, Counsel for the respondents. 
I 
I 

CORA.JI'll 
-~--=, 

Hon' l)fe Hr. LTustice G. L. Gupta, Vice Chairman 

Hon'ole ~tr. A..P. Nagrath, Jl1emoer (A.nministrative) 

I 

PF.R MR. JUST!<;:P. G.L. GUP'T':l\ 

' This 02\ has been filed against a show cause notice 

dated! /.8.8.98 (A.nnexure 2\/l). 

I 
I ?.. Reply has oeen filed. 

3. I Jt is evident that as yet no adverse onlers has been 

passjd by the respondents. ll.ppplicant has filed this Ol\. 

agai st the show cause notice only. 

4. The applicant has an opportunity to reply against the 

show cause notice. rf he is aggrieved oy any order, he can 

chal]enge the same. H"or the present, it has to oe accepted 
I 

thatlthe 0:1\ is pre-mature. 

I 

S. The learned counsel for the applicant sul-Jmi ts that 

the applicant may not oe reverted without consioering 

his reply to the show cause notice. This request is 

nahle. (I 
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6. Consequently, it is directed that the.applicant shall 

not h1 reverted from the present post without considering his 

reply land passing a spealdng oraer. ':!'he on.. stands c'lisposeo 

of. Nl order as to costs. 
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(G.L. GllPTI\) 


